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FINAL ORDER NO.       63636 /2018 

 
Per : Ashok Jindal 

 
 The appellant is in appeal against the impugned order wherein 

demand of duty of Rs. 10,60,34,890/- has been confirmed for the 

period of November, 2005 to December, 2009. Today, when the 

matter was called for hearing the Ld. Counsel for the appellant fairly 

admitted that they have not produced the relevant documents before 

the adjudicating authority for consideration in defence to the 

allegations made against the appellant as no time was granted to the 

appellant while passing the order. He further submits that all the 

relevant documents filed before this Tribunal for consideration and 

they may be considered and appropriate order be passed. 
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2. On the other hand, Ld. AR submits that ample opportunity for 

hearing  were granted to the appellant by the adjudicating authority, 

but the appellant did not filed relevant documents before the 

adjudicating authority, in these circumstances, there is no infirmity in 

the impugned order. 

3. Heard the parties, considered submissions. 

4. It is an admitted fact that the relevant documents for fair 

adjudication of the case were not available with the adjudicating 

authority, and being bulky record, we are not able to go through the 

record, in these circumstances, we remand matter back to the 

adjudicating authority to consider the required documents produced 

by the appellant before us and examined the same, thereafter, to 

pass an appropriate order in accordance with law expeditiously . 

     Appeal is disposed of by way of remand. 

(Order dictated and pronounced in the open court) 

 
Bijay Kumar 

Member (Technical) 

       Ashok Jindal 

               Member (Judicial)  
 

 
Kailash 


